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IN THE COURT OF THE ADDL. DISTRICT JUDGE :: ::  :: TINSUKIA 

District:  Tinsukia 

Present: Sri B. Sutradhar,  

  Addl. District Judge,  

  Tinsukia 

 

  Title Suit (M) Case No. 86 of 2020  

   

 Smt. Anujani Gogoi Buragohain, 

 W/o.- Sri Mayur Prakash Buragohain 

 D/o.- Lt. Jibon Kumar Gogoi 

 R/o.-  Topoban 

 P.O.-  Rupai Siding 

 P.S- Doomdooma 

Dist. Tinsukia, Assam  .......................... Petitioner 

    -Versus -  

  Sri Mayur Prakash Buragohain, 

 S/o.-  Sri Mukul Ch. Buragohaini, 

 R/o.- Dholla Gohain Gaon, 

 P.O.- Saikhowaghat, 

 District- Tinsukia, Assam       ...................   Respondent 

  Appearance:  

  Sri P. Sharma, 

  Advocate          ........................ For the Petitioner  

  Sri S. Borah, 

  Advocate           ..................... For the Respondent 

  Date of Argument:   07/08/2021 

  Date of Judgment:    18/08/2021 
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    J   U   D   G   M   E   N   T 

1.        This is a suit for divorce u/s. 13(1) (i-a) of Hindu Marriage Act, 

1955, on account of cruelty.  

   CASE OF THE PETITIONER 

2. The petitioner Smt. Anujani Gogoi Buragohain (herein after referred 

to as the petitioner only) married the respondent Mayur Prakash 

Buragohain (herein after referred to as the respondent only) on 04/02/2015 

before the Marriage Officer, Tinsukia and the respondent brought the 

petitioner to her matrimonial home on 09/02/2015. It is stated that there 

was no social marriage took place between the parties. The respondent is a 

businessman, who used to reside at Pune, Maharastra. The petitioner has 

stated that after her marriage for more than last one year, the respondent 

has not returned to home and the petitioner has been living at her parental 

home and thereby they are living separately from each other since 

05/09/2019. The petitioner has stated that she tried every means to satisfy 

the respondent, but failed and the respondent never provided her the basis 

amenities of life. In this way, the marriage between the petitioner and the 

respondent started to break and cracks started to appear in their 

relationship. Therefore, the petitioner filed this suit on 15/11/2020, praying 

for divorce.  

      CASE OF THE RESPONDENT 

3. The respondent contested the case by filing written statement, 

wherein he denied all the allegations brought against him by the petitioner. 

But it appears that, at the same time he prayed to allow the petition of the 

petitioner and raised no objection if decree of divorce is granted.  

4.  On the basis of the pleadings of the parties, the following issues 

were settled by this court:- 

    I S S U E S 

No.1. Whether the suit has cause of action or not? 

No.2. Whether the respondent has treated the petitioner with cruelty? 

Whether the petitioner is entitled to get the decree of divorce as prayed 

for? 
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No.3. What relief or reliefs, the parties are entitled to under the Law and 

facts? 

5. I shall take up the issues for discussion and decision in their given 

order. The petitioner examined herself in this case as a witness. The 

respondent did not adduce any evidence.  

Issue No. 1&2. 

6.  In her evidence given on affidavit, the petitioner has examined 

herself, but she was not cross examined by the respondent. I have gone 

through the evidence of the petitioner. At this stage, I have decided to 

accept the evidence in its face value, as I do not find any reason to 

disbelieve her evidence. Now, as the respondent has raised no objection 

if divorce is granted, in my considered opinion, the issues, the case of 

the petitioner is proved and the above issues are answered in 

affirmative.  

Issue No.3. 

7. This issue was framed at the behest of the petitioner. The 

petitioner has not prayed for any other relief/reliefs and accordingly this 

issue is answered in negative.   

           O R D E R 

8.   That being the position, the suit of the petitioner is proved with 

mere preponderance of probabilities and accordingly the suit of divorce of 

the petitioner is granted and the marriage between the petitioner Smti 

Anujani Gogoi Buragohain and the respondent Sri Mayur Buragohain stands 

dissolved. Parties to bear their own costs. Prepare a decree accordingly. 

The case is disposed of.  

     Given under my hand and seal of this Court on this 18th day of 

August, 2021. 

  

               (B. Sutradhar), 

             Addl. District Judge,       
                              Tinsukia 

        Dictated & corrected by me.   

          Addl. District Judge, 
      Tinsukia.      


